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SHRI M. RAM GOPAL REDDY 
(Nizamabad): May I make a submis-
sion·? .. 

MR. SPEAKER : Why is the hon. 
Member coming in between ? The 
Miniiters are trying to answer it. Unless 
he comes on tho." Benches, why should 
he come in between ? 

II.I'h .... 
RE : REPORT OF THIRD PAY 

COMMISSION . 
SHRI S. M. BANERJEE (Kanpur) 

With your permission, I would like to 
refer to an important matter which is 
agitating the minds· of all the Central 
Government employees throughout the 
country. . 

I would not have referred to this matter 
had it not been the last day of this session 
of Parliament. I have come to know 
reliably, despite the assUlance of the hon. 
Mini.ter, Shri Yeshwantrao Chavan that 
the Pay Commission is doing its best to 
submit its report at the earliest oppor-
tunity, that they are not going to submit 
their report in 1972; that would mean. that 
all those who are likely to retire in 1972 
will be deprived of this benefit. So, the 
Central Govemm"nt employees' organisa-
tions, who never wanted to start an all-
India struggle have decided to start an 
all·lndia agitation in the month of July, 
19n. Let it not be taken as a question of 
prestio:e on the part of Government. 
We do Dot want this thing to come up. 
I would request the hon. Minister Shri 
K. R. Ganesh to kindly assure this House 
that in spite of the fact that the House 
is adjourning today, the Finance Ministry 
will oee that the report is published or 
the report is submitted in 1972 and at 
the latest by July, t972. I want an ass-
urance from thehon. Minister so that it may 
allay the fear in the minds of 22 lakhs of 
Central Governm~nt employees that the 
Pay Com'llission is delaying the matter. 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI K. R. GANESH) : I have 
replied to this question many times. 
Last Tuesday, in reply to a question in the 
Rajya Sabha, I had indicated that the Pay 
Commission had indicated that they were 
trying to expedite the report as early as 
J>OII'ible. Though they could not give 
any definite indication pf a definite date, 
. I feel and I am sure that within this year 
'the 'Pay Commission would be able to give 
. it. report. 

RE : DROUGHT, FLOOD, ETa.· 
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SHRI K. LAKKAPPA (Tumkur) : 
I support the:: point made just now r~­

garding the flood damage caused.: In 
MySOle State also, there has be~n d"m"ge 
caused by floods due to the recent rain. 
in the State. Some relief should be afforded 
to the Mysore Government to tackle the 
situation. 

SHRI S. B. GIRl (Warangal) , About 
the Gratuity Bill, the Select Committee 
has submitted its .report. The labour 
Minister had assured us that the Bill would 
be taken up and passed this session: 



.J1.JNE I, 1'72 ..,,.. 
MIl. SPEAKER: I am calling only 

~h~ ~embers who had sent me prior 
",tnuatlon about points which they w •• ted 
to r~ise. Today is the last day and I have 
receIved more than One iuch request. 
But. in his case, he has abruptly stood 
up like Shri Lakkappa and raised a point. 
I had no oPportunity of sending intimation 
to the Minister concerned. Unleas he 
~as so~ething in writing by Way of intima-
110n, It is impossible for the Minister to 
reply to the point raised. 

SHRI S. B. GIRl: The Labour Minuter 
had said that the Bill would be taken up 
and passed this session. 

MR.. SPEAKER : But some notice 
should have. been given to him. 

.SHR.I A. P. SHARMA (Buxar): 
I have also a question to ask of the Labour 
Minister' concerning a very important 
matter. Today is. the last day. 

MR. SPEAKER : Bllt nothing pre-
v.ente? ~im from sending a written in-
llmatIon. 

SHRI A. P. SHARMA: I did not know. 
In future, I will follow this procedure. 
But today I would request you to entertain 
this. 

MR .. SPEAKER : Anyway, both what 
Shri Giri and Shri Sharuia said will be 
conveyed to him. 

SHRI SHYAMNANDAN MISHRA 
(Jlegusarai) : I wish to draw .Govern-
ment's attention to rumours circulating 
that the petro-chemical complex in the 
Barauni area is sought to be removed from 
there. Barauni offers condi tions for the 
most economic location of this complex, 
and this has created a lot of anxiety and 
concern in that area. 

SOME HON. MEMBERS '0.,-
SHRI A. P. SHARMA : I would re-

mind this hon. House and your goodself 
also that the Labour Minister while re-
plying to a question in this House had said 
thai the Labour Ministry had not given 
an assurance regarding reference of the 
question of granting minimum bonus 
to the railway employees to the Com-
mittee that has been set up to consider the 
bonus question. In regard to this, we had 
written to the Labour Minister and the 
Labour Ministry had asswed UI about this. 
We have allO made a mention of the re-

S_it MHtl1lg etc. 

cord in this respect. I would Ijke to know 
whether at this stage he will make •• late-
ment that the case of the railway ellJloyeea 
will be referred to this Commi lIee. 

n.1I4 hr •• 

RE: INDIA-PAKISTAN 
SUMMIT MEETING, ETC. 
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SHRI SAMAR. GUHA (Contai): 
I had written to you drawing your att"n-
tion to the rep~rcussions of the US-Soviet 
understanding on anns limitation ... 

MR. SPEAKER : I did not get any-
thing. 

SHRl SAMAR GUHA : It is an im-
portant issue which will alter the whole 
context of international relations. It con-
cel'llll, us very much. But unfortunately, 
we find the principal functionaries of 
Government discuasing this matter through 
their party platform though it is a matter 
of national concern. It COn<:em1 us, .it 
concerns Vietnam and it concern. many 
other countries. I would ask you to ask 
Government to make a ltatement ·today 
because we will be meeting apin ODly 
two months hence. 


